WA No. 27 of 2014
IN WP(C)No. 136 of 2011

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

31.03.2015

Mr R Kar, learned counsel, appears for the appellants.

Mr S Dey, learned counsel, represents the respondents.

Learned counsel for the respondents states that records
as required vide the last order are now available with him. He
undertakes to submit the same in proper cover to the Court
Master. Learned counsel for the appellants thus prays for
three weeks’ time to prepare the paper book in order to
facilitate proper hearing of the case. He may do so within the

said period. List on 22.04.2015.

JUDGE CHIEF JUSTICE

dev



WA. No. 39 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE S.R.SEN

31-03-2015

Mr. R.Kar, learned Advocate, appears for the appellants.
Mr. K.Paul, learned Advocate, represents respondent No.1.

Mr.S.Dey, learned Advocate, is for the respondents-

GHADC.

It is submitted that the matter relates to succession of
Garo tribe. Petitioner ‘a Garo’ after death of his wife, was given
his mother-in-law as substituted wife and sister-in-law as
additional wife by the clan in order to ensure that the properties
belonging to his wife remains with the clan. Learned counsel for
the parties in view of complicated customary law pray for and
are granted 3(three) weeks’ time to prepare paper-book for

proper adjudication of the case.

In the meantime, let the records of Court of Executive
Member I/c Revenue and Court of Chief Executive Member,
Garo Hills Autonomous District Council in case No. GDC-
Rev/Appln. No.2(Misc) of 1985, be summoned. List on 22-04-
2015.

JUDGE CHIEF JUSTICE

S.Rynjah



WP(C) No. 405 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE S.R.SEN

31-03-2015

No one appears for the petitioner.

Mr. R.Deb Nath, learned Advocate, appears for the

respondents-Union of India.

Mr. R.Deb Nath, learned counsel, states that on past
several dates no one has appeared for the petitioner and thus it
appears that the petitioner is not interested in pursuing the
matter. In that view of the matter, we dismiss the petition in

default and for want of prosecution.

JUDGE CHIEF JUSTICE

S.Rynjah
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